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* i3O8.2O04 	
Heard Mr.AAmmed, learned counsel 

for- the, app lic ants. 

\ 	
. 	sst1e notice to the respondents 

\ 

	• 

to show cause as to why contempt prOCee 

4 . 	

ding, as prayed for, shall not. be  Initi 

ated against them, returnable by four 

- 	 !weeks. 

fr'
• 	 List on .29.92004. 

ry 
Loll • .1 

0 

b 	 . nber. (A) 

Ij • 	
H
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29,9a044, 	Present: Hon'ble Mr.Justice R.K.0Batta. 

vj 	

Vice-.chajrman. 	. 

• 	. 	

.Hon'ble Mr.K.V.Prahladan, Administra- 

tive Maber, 

for the applicant and Mr.Deb Roy 

Sr.C.G.S.C, for the Respondents. 

• The learned counsel, for the 

lRespondents has filed 

dent No. 6 In the said reply 

that in compliance of the 

• . 	• 	

. 	

Order  

contd/- 
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p P 	 29,9, 04. tJ 	SDZ to the petitioners on the 
undertaking from then that the amount 
so paid *111be refunded in full in'case 

J matter goes against the applicants in 
the Hon'bje 	GauhatjHjgh Court, Mong-. 

* 
with thi 	order dated 13th Sept., 
2004 	baaie also been filed 	ithdiec 
tiOn to Implement the judgment bf this 

Tribunal. iii view of this nothing further 
require;to be done in this matter. Accor 
dirigly, dOntempt proceedings are dropped 
and closed, 
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tLL 	 _ 
CEL ADMMSTRATME TRIBAL, 	 I 

GUWAIIATI BENCH AT GUWAHATL 

rf 	 4 
etra d x0lin i  itf  ~i live 	IM PETITION NO. 1 i—OF 2004. 	.? 

hNO.A.NO.3010F 2003 

3JM}GZOO 	- 

twit ; v; 	 IN THE MATTER OF: 

Guwahati BuCh 
A Petition under Section 17 of the cenimi 

Administrative Tnbunal Act, 1985 praying 

- for punishment of the Conteniners/ 

Respondents for non-compliance of 

judgment and order passed by the Hon'bl 

Tribunal in O.A.No.301 of 2003 on 17-02-

2004. 

IN THE MATTER OF: 

Shri Kali Ram DIs & 13 Others 

Applicants. 

-VERSUS- 	
.'• 

The Union of India & Others. 

Respondents. 

-AND- 

IN THE MATTER OF 

Shii Kali Ram Das, 

P.No.4910, Mukadam. 

Office of the Regional Manager (East), 

Canteen Stores Depaitment, C.S.D. 

Narengi, P.O.-Satgaon, Guwahati-78 1027. 

I 

 

. ..  Petitioner 
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-VERSUS- 

Shri Ajay Bikram Singh. 

Secretaiy to the Government of India, 

Ministiy of Defence, 101 South Block, 

New Delhi-I 10001. 

 Brig. Ashok Kurnar, 

General Manager, 

Canteen Stores Department, 

Adeiphi 119 Maharshi Karve Road, 

Mumbai-400020. 

 Shri S.C.Kapoor, 

Deputy General Manager (P&A), - 

Canteen Stores Department, 

Adelphi 119 Maharshi Karve Road, 

Mumbai-400020. 

Shri Kuk Reddy, 
I Deputy General Manager (F&A), 

Canteen Stores Department, 

Adelphi 119 Maharshi Karve Road, 

Mumbai-400020. 

6 Shri Vinod Kumar, 

Regional Manager (East), 

Canteen Stores Department, 

P.O.-Satgaon, Narengi, 

Guwahati-78 1027. 

Shri S.KXiupta, 

2 Manager, 

Canteen Stores Department, 

P.O. -Satgaon, Narengi, 

Guwahati-78 1027. 

Respondents/Contemners 

p 



-,1 

The humble Petition of the above named 

Petiticirer: 

MOST RESPECTFULLY SItE WETI!: 

That your humble Petitioner along with 13 Others had filed the 

Original tpplinu6ar301 -Of 2003 i,efore the -I'Io&hle Central 

Adiministrative Tribunal, Guwahati Bench, Guwahati for payment of 

Special Duty Allowance in terms of the circular issued by the Cabinet 
Secretariat 

That the Hon'ble Central Administrative Tribunal, Guvahati 

Bench, Guwahati on 17.2.2004 heard the matter finally and the- above 

said Original Application No.301 of 2003 was allowed by the Hon'ble 

Tribunal directing the Respondents to regulate the payment of SDA to 

the Applicants in terms of the Circular issued by the Cabinet Secretariat 

on SDA for Civilian employees of the Central Government in States of 

N.E.Region and Union Territories. The Respondents are directed to 

complete the above exercise within four weeks from the  date of receipt 

of the order. But till today the Respondents/Conteniners did not 

mplement the said Judgment and Order passed in OA No.301 of 2003 
L. 	t.... iT ....'kl... T 1.... 	1 	A 	......t. 	 114 vy tu ijOu ULC IflL)LliIaL. t%Ji UI.U, (ULLI rtLILLurfta L %.AJLUIXtlCU u ii 

this Contempt Petition before this Hon'ble Tribunal to initiate Contempt 

proceeding under the Contempt of Court Act against the alleged. 
Coritemners/Respondents 

Annexure-A is the photocopy of Judgment Order dated 17.2.2(04 

passed by the TTon'hle Central Administrative Tribunal, Guwahati 

Bench, (3uwahati in OA N6.301 of 2003. 

That your Petitioner begs to 	state 	that 	the  
T) 	 t... 	.t. 	 J.. 	 ..t...... 	....4 tUWtll.tF(,I ILCI in ici t 	i ia vC 	i tO.ii i 	uiTCtj,cta., 	uita C&i U 	all 

disobedience to this Hon'ble Tribunal. The Respondents/Contemners 

deliberately with a motive behind have not complied the Hon'ble 

•Trihunal's Judgment and Orderdated 172.2004 passed in O.A.No301 

of 2003. As such, the Respondents/Contemners deserve punishment from 

this Hon'be Inbunal. It is a fit case where the Respondents/Contemners 

f4/ki Mf97f 
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maybe directed to appear before this Hon'ble Tribunal to explain as to 

why they have shown disrespect to this TTon'hle Tribunal. 

4) 	That this Petition is filed bona tide to secure the ends ofjustice. 

In the premises, it is, most humbly 
.4C.,1i anu rU 1  ?IiuuTry - puzycu trt ynu 

Lordships may be pleased to admit this 

petition and issued Contempt notice to the 
4- 

ItSL1PM l 	tl2lIlL.t$ IL%.,1 III 11.1 'l UI Zl ltVV l.aLLM., as 

to why they should not be punished under 

SectIon 17 of the Central Administrative 
A 	1AO 

I I tt,uiiaj rt,L Sh SUL11 ally %)uIt.,I 

order or orders as this Hon'ble Tribunal 

may deem fit and proper. 

• 	 Further, It is also prayed that in 
.0 	SI..... 	1...4... 	 ......4 VI.W 	III 	LI*L 	UtlI,i,iat. 	Ulli,1A.,t alD..L 

disobedience to this Hon'ble Tribunal's 

order dated 17-2-2004 passed in 
C\ A itT... fs1 	 WC1 - 	 i 

• 	 Respondents/Contemners may be asked to 

'appear in persons before this Hon'blc 

Tribunal ta cxTlain ,  as tor why they should 

not be punished under the contempt of 

• Court prncedIng 

And for this act of kindness your Petitioners as in duty bound 

haU ver pray. 

Draft Charge 

f, 1//2/f1 
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-D}AFi CHARGE- 

The Petitioner aggrieved for non compliance of Judgment and 

	

.1Ss'1 	 'WWA ......s.s...J t..s 4t5 TT.'L515 	 I.A KT 	 V)J 

	

1j tft.,i UU55t..t 	I 	 IlY UIL, i itfli ut'., a i auuiaai iii '. jr'. a 	i tM L'siu.,. 

The Contemners/Respondents have willfully and deliberately violated the 
Judgment 	and 	Order 	dated 	17-2-2004. 	Accordingly, 	the 

t1 	C... 	 .0 c'.... A%..6tjAfl tUt.,aIL.'.I ,t?tILL,fIIttL4 a at'., tIaI,t'.., ull 	 IL'.,I I LIL '.11 	 L ('a '.?t%.A.AIt'. attu 

severe punishment thereof as provided to appear in persons and reply the 

charges leveled against them before this Hon'ble Thbual. 

/ 

U 

///ftA M421 



• 	 •: / 
	

- 

-AFFIDAVIT- - 

I, Shri Kali Ram Das, Son of Late Kanta I)as, aged. about 48 

years P.No.4910, Mukadam. Office of the Regional Manager (East), Canteen 

Stores Department, C.S.D. Narengi, P.O.-Satgaon, Guwahati-781027 District - 

Kamrup (Urban), Assam by profession Service, by religion Hindu do hereby 

solemnly affirm and state as follows: 

1) 	That I am one of the Applicant in O.A.No.301 of 2003 and also 

petitioner of the instant petition and as such I am fully acquainted with the facts 

and circumstances of the case and I am also authorized to swear this Affidavit 

on behalf of other petitioners. . 

• 2) 	That the statements made in paragraphs 
/ 3 	

- 	of the 

Contempt PetitiOn are true to my knowledge those made in paragraphs 

• 	.2.. - 	 of the petition being matters of records are true to 

my . information which I believe to be true and the rest are my humble 

submissions before this Hbn'ble CourL 

And 1 put my hand hereunto this affidavit on thiI3 ô-L day of August 

2004 at Guwahati. 

Identified by me: 	 t'4-Z2i' 

Advocate 	 .. 	Solemnly affirmed before me by 

•the Deponent who is identified by 

Mr.Adil Ahmed, Advocate. 

/ 
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IiUof VIG FOçJ 	 __ 	'U).1Q of t 	TJ.h unol 	 IP 

17.2.2004 	Wo&ntt IIon'biO kit X.Y. VrAhicidafl, 
I Administrative flcmbOr  

I 	4 y 	thie 	cppiict ion  

ppi$.cntø have oiaimd BpoiL (t)uty 	c1 

Ai.LOWfloO•'(tJUA' for 	 Qfl 
atrangth of the CirGuAr 4o .OiAi%'SS' 	 c 

A1'4709 da'4,b.200 Of the (binut • 	• 	•.. 	.1'. 
I 	 Y. 10 i , 
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Ii*Ecdir 	I. 	Ahmcd, 	1ened 

	

,i c \43tf1( /L/ •):\ 	 oounet 

	

f o r the  applicantis and a100 	 - 

puruod the application. On he&ritiQ tita 

k\ 	\ 	
inined counel for ttIQ appLQflt'3 and 	
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57— 
' 	 — 	 on peruaai of 	the applicatiOfli 	I 

	

I 	
diapoae o. the 8pplicatiOn with the 	•. 

oUQwifl 	
I 	

I 

Tho 	 pordcntø may recuiatci th 

piDent o__ the appitcente in  
tema of tne Circular detc 	.003 o 	......... •. 

the 	Caitiet 	aacretarit 	on 	uu 	gor ....................,::.,,: 

CivtLian 	aploycee 	of 	the 	Cqntr. 	 . : 
aoveflMeflt in thaBtatee o 	N. MegiQfl., 	., 	i . •..\.¼(i.;.i..I: .4..... 

An Union cit.oriOa.  

1 UIO 	
erG directed to 	k 

ocepieLa the hQcG a gar qlao withifl fOUr 	 ,I...... 

weolto £ron tho ydato o receipt o the 	 1 
I 	I 	.4. - 	• 	•'ç.1t 1  

ordgr4 	I 	 I •, 	T.!..I4I4I'.I. 

• 	'iho O.A.ii c;:cordincJLY diapoeed 	: 
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